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ORDER

PER N.K. CHOUDHRY, J.M.

This appeal has been preferred by the Assessee against the
order dated 08.02.2019, impugned herein, passed by the learned
Commissioner of Income-tax (Exemption)-Lucknow (in short "“Ld.
Commissioner”), u/s. 12AA(1)(b)(ii) of the Income-tax Act, 1961 (in
short ‘the Act’) refusing the registration sought by the assessee u/s.

12(A) of the Act.
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2. None is present on behalf of the assessee. However, an

application filed on behalf of the assessee on 09.11.2022 is available
on record praying for withdrawal of this appeal. The Id. DR has no
objection on this request of the assessee. Hence, the appeal of the

assessee is liable to be dismissed as withdrawn.

3. In the result, the appeal filed by the assessee stands dismissed.

Order pronounced in the open court on 25.01.2023.
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